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HOUSE OF THE PEOPLE 

Tueiday, 23rd March, 1054

The House met at Two of the Clock. 

[M r. S peaker in the Chair] 

QUESTIONS AND ANSWERS 

(See 0

2 VM
MESSAGE FROM THE COirNCIL OF 

STATES

S ee ie tw ;: Sir, I have to  r ^ r t  the 
following message received trorn the 
S e c re ta r y  of th e  Council of States:

"‘In  accordance w ith  the l»t>- 
v is io n s  o f rule 125 of the Rules 
o f Procedure and Conduct of 
Business in the Council of S tates,
I am directed to  inform  the  House 
of the  People th a t the CouncU of 
S tates, a t its sitting  held  on th e  
18th M arch, 1954, agreed  w ithout 
any am endm ent to th e  T ransfe r 
of Evacuee Deposits Bill, 1954, 
w hich  w as passed by  th e  House 
of the People a t its sitting held 
on th e  13th M arch, 1964”.

PAPERS LAID ON THE TABLE

K hadi and O th e r  H a n d lo o m  Indxts- 
TRIES D e v e lo p m e n t  R u l e s

The M inister of Commerce and In ­
dustry (Shri T. T. K rlshnam acbari):
Sir, I beg to lay on the Table a copy 
of the K hadi and other Handloom In­
dustries Developm ent Rules, fram ed  
under section 5 of the K hadi and 
47 P.S.D.
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O ther Handloom Industries Develop­
m ent (Additional Excise Duty on 
C loth) Act, 1953. [Placcd in the 
Library. See No. S-89/54.]

R eport of D e lh i T ransport A uthority  
FOR period A pril  1950 to M arch 1953

The Deputy M inister o f Railways and 
T ransport (S h ri A lagesan): Sir, I  beg 
to lay  on th e  Table a copy of th e  
R eport of the Delhi Road T r a n ^ r t  
A uthority  fo r the  period A pril 1950 to  
M arch 1953, u n d er sub-section (2) of 
section 40 of th e  Delhi Road T rans­
p o rt A uthority  Act, 1950. [PUiced in 
Appendix VI, annexure No. 48.]

R eport of the Ch andernagore 
Enq uiry  Co m m is sio n , D ecem ber , 1953

The Deputy M inister of E xternal 
Affairs (Shri Anil K. Chanda): Sir. I 
beg to lay on the  Table a copy of th e  
R eport of the  C handernagore E nquiry  
Commission, December, 1953. [See 
Appendix VI, annexure No. 48.]

GENERAL BUDGET—contd.

The afin ister dt Finance (Shri C. D. 
Deshm nkh): Mr. Speaker, when I
broke off yesterday, I had announced 
certain  modifications of m y tax  p ro­
posals. I stated then what I was pre­
pared to do and orders have issued 
accordingly. I m ust now deal with 
w hat I cannot do, and appropriately 
enough, I th in k  it w ould be b e tte r if 
begin w ith  betelnuts.

I should like to give a little  back­
ground information. Of the  31,00,000 
m aunds consumed in India, 21,00,000 
m aunds are grown indigenously and 
10.00,000 m aunds are imported. The




